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 Title:  Papers  laid  on  the  Table  of  the  House  by  members/  Ministers.

 THE  MINISTER  OF  SHIPPING,  ROAD  TRANSPORT  AND  HIGHWAYS  (SHRI  T.R.  BAALU):  I  beg  to  lay  on  the  Table  :-

 (1)  (i)  A  copy  of  the  Annual  Report  (Hindi  and  English  versions)  of  the  Inland  Waterways  Authority  of  India,  Noida,  for  the

 year  2006-2007,  alongwith  Audited  Accounts.

 (i)  copy  of  the  Review  (Hindi  and  English  versions)  by  the  Government  of  the  working  of  the  Inland  Waterways
 Authority  of  India,  Noida,  for  the  year  2006-2007.

 (Placed  in  Library,  See  No.  LT  8155/2008)

 (2)  Statement  (Hindi  and  English  versions)  showing  reasons  for  delay  in  laying  the  papers  mentioned  at  (1)  above.

 (3)  A  copy  each  of  the  following  papers  (Hindi  and  English  versions)  under  sub-section  (1)  of  section  619A  of  the

 Companies  Act,  1956:-

 (i)  Review  by  the  Government  of  the  working  of  the  Central  Inland  Water  Transport  Corporation  Limited,  Kolkata,  for  the

 year  2006-2007.

 (ii)  Annual  Report  of  the  Central  Inland  Water  Transport  Corporation  Limited,  Kolkata,  for  the  year  2006-2007,  alongwith
 Audited  Accounts  and  comments  of  the  Comptroller  and  Auditor  General  thereon.

 (4)  Statement  (Hindi  and  English  versions)  showing  reasons  for  delay  in  laying  the  papers  mentioned  at  (3)  above.

 (Placed  in  Library,  See  No.  LT  8156/2008)

 THE  MINISTER  OF  STATE  IN  THE  MINISTRY  OF  EXTERNAL  AFFAIRS  (SHRI  ट.  AHAMED);:  I  beg  to  lay  on  the  Table  :-

 (1)  A  copy  of  the  Annual  Report  (Hindi  and  English  versions)  of  the  Research  and  Information  System  for  Developing  Countries,
 New  Delhi,  for  the  year  2006-2007.

 (2)  Statement  (Hindi  and  English  versions)  showing  reasons  for  delay  in  laying  the  papers  mentioned  at  (1)  above.

 (Placed  in  Library,  See  No.  LT  8157/2008)

 THE  MINISTER  OF  STATE  IN  THE  MINISTRY  OF  SHIPPING,  ROAD  TRANSPORT  AND  HIGHWAYS  (SHRI  K.H.  MUNIYAPPA):
 I  beg  to  lay  on  the  Table  :-

 (1)  A  copy  each  of  the  following  Notifications  (Hindi  and  English  versions)  under  section  10  of  the  National  Highways  Act,



 1956  :-

 (i)  5.0.  1921(E)  published  in  Gazette  of  India  dated  the  130:  November,  2007  regarding  acquisition  of  land  for

 building,  maintenance  and  operation  of  National  Highway  No.  2  (Delhi-Agra  Section)  in  the  National  Capital
 Territory  of  Delhi.

 (ii)  5.0.  1791(E)  published  in  Gazette  of  India  dated  the  22nd  October,  2007  regarding  acquisition  of  land  for  building,
 maintenance  and  operation  of  National  Highway  No.  NE-II  (Eastern  Peripheral  Expressway)  (Baghpat  Section)
 in  the  State  of  Uttar  Pradesh.

 (iii)  5.0.  2087(E)  published  in  Gazette  of  India  dated  the  4t  December,  2007  regarding  acauisition  of  land  for

 building,  maintenance  and  operation  of  National  Highway  No.  NE-II  (Eastern  Peripheral  Expressway  of  Delhi)
 (Gautam  Budh  Nagar  Section)  in  the  State  of  Uttar  Pradesh.

 (iv)  5.0.  2182(E)  published  in  Gazette  of  India  dated  the  26  December,  2007  authorizing  Additional  District

 Magistrate,  Sant  Ravidas  Nagar,  Bhadohi,  Uttar  Pradesh  as  the  competent  authority  to  acquire  land  for

 building,  maintenance,  management  and  operation  of  Toll  Plaza  on  National  Highway  No.  2  in  the  State  of
 Uttar  Pradesh.

 (४)  5.0.  2146(E)  published  in  Gazette  of  India  dated  the  18th  December,  2007  regarding  acquisition  of  land  for

 building  (widening/four-laning  etc.),  maintenance,  management  and  operation  of  National  Highway  No.  21

 (Kurali-Kiratpur  Section)  in  the  State  of  Punjab.

 (vi)  5.0.  116(E)  published  in  Gazette  of  India  dated  the  215  January,  2008  regarding  acquisition  of  land  for  building
 (widening/four-laning,  bypasses,  etc.),  maintenance,  management  and  operation  of  National  Highway  No.  34

 (Dalkola  By-pass  Section)  in  the  State  of  West  Bengal.

 (vii)  5.0.  2145(E)  published  in  Gazette  of  India  dated  the  18th  December,  2007  regarding  acquisition  of  land  for

 building  (widening/four-laning  etc.),  maintenance,  management  and  operation  of  National  Highway  No.  200

 (Sukinda-Bhuban  Section)  in  the  State  of  Orissa.

 (viii)  S.O.  2147(E)  published  in  Gazette  of  India  dated  the  18  December,  2007  authorizing  officers  mentioned
 therein  to  acquire  land  for  building  (widening/four-laning  etc.),  maintenance,  management  and  operation  of
 National  Highway  No.  6  (Sambalpur-Bargarh-Orissa/Chhattisgarh  Border)  in  the  State  of  Orissa.

 (ix)  5.0.  1852(E)  published  in  Gazette  of  India  dated  the  30t  October,  2007  regarding  acquisition  of  land  for

 building,  maintenance,  management  and  operation  of  National  Highway  No.  NE-II  (Eastern  Peripheral
 Expressway)  (Faridabad  Section)  in  the  State  of  Haryana.

 (x)  S.0.2097(E)  published  in  Gazette  of  India  dated  the  5t"  December,  2007  regarding  acquisition  of  land  for  building
 (widening/four-laning  etc.),  maintenance,  management  and  operation  of  National  Highway  No.  60  (Balasore-
 Laxmannath  Section)  in  the  State  of  Orissa.

 (xi)  5.0.  2148(E)  published  in  Gazette  of  India  dated  the  18t  December,  2007  authorizing  the  Additional  District

 Magistrate,  Land  Acquisition,  Ghaziabad  to  acquire  land  for  building  (widening/four-laning  etc.),  maintenance,
 management  and  operation  of  National  Highway  No.  91  (Ghaziabad-Aligarh  Section)  in  the  State  of  Uttar
 Pradesh.

 (xii)  S.O.  2149  (E)  published  in  Gazette  of  India  dated  the  18th  December,  2007  authorizing  the  Additional  District

 Magistrate,  Land  Acquisition,  Gautam  Budh  Nagar  to  acquire  land  for  building  (widening/four-laning  etc.),
 maintenance,  management  and  operation  of  National  Highway  No.  91  (Ghaziabad-Aligarh  Section)  in  the  State
 of  Uttar  Pradesh.

 (xiii)  5.0.  2150  (६)  published  in  Gazette  of  India  dated  the  18"  December,  2007  authorizing  the  Additional  District

 Magistrate,  Land  Acquisition,  Bulandsahar  to  acquire  land  for  building  (widening/four-laning  etc.),
 maintenance,  management  and  operation  of  National  Highway  No.  91  (Ghaziabad-Aligarh  Section)  in  the  State
 of  Uttar  Pradesh.

 (xiv)  5.0.  2151  (४)  published  in  Gazette  of  India  dated  the  18  December,

 2007  authorizing  the  Additional  District  Magistrate,  Land  Acquisition,  Aligarh  to  acquire  land  for  building



 (widening/four-laning  etc.),  maintenance,  management  and  operation  of  National  Highway  No.  91  (Ghaziabad-
 Aligarh  Section)  in  the  State  of  Uttar  Pradesh.

 (xv)  5.0.  2158  (६)  published  in  Gazette  of  India  dated  the  18t  December,  2007  containing  corrigendum  (in  Hindi

 version  only)  to  the  Notification  No.  S.0.1971(E)  dated  the  15  November,  2006.

 (xvi)  5.0.  2159  (६)  published  in  Gazette  of  India  dated  the  1811.0  December,  2007  containing  corrigendum  (in  Hindi

 version  only)  to  the  Notification  No.  S.0.2015  (६)  dated  the  24t  November,  2006.

 (xvii)  5.0.  2215  (६)  published  in  Gazette  of  India  dated  the  2gth  December,  2007  regarding  acquisition  of  land  for

 building  (widening),  maintenance,  management  and  operation  of  National  Highway  No.  31  in  the  State  of  West

 Bengal.

 (xviii)  5.0.  2090  (६)  and  S.0.2091(E)  published  in  Gazette  of  India  dated  the  5t  December,  2007  regarding
 acquisition  of  land  for  building  (widening/four-laning  etc.),  maintenance,  management  and  operation  of
 different  stretches  of  National  Highway  No.  3  (Indore-Khalghat  section)  in  the  State  of  Madhya  Pradesh.

 (xix)  5.0.  2199  (६)  published  in  Gazette  of  India  dated  the  28t  December,  2007  regarding  acquisition  of  land  for

 building  (widening/four-laning  etc.),  maintenance,  management  and  operation  of  National  Highway  No.

 75(Gwalior-Jhansi  section)  in  the  State  of  Madhya  Pradesh.

 (xx)  5.0.  2165  (६)  published  in  Gazette  of  India  dated  the  19t  December,  2007  regarding  acquisition  of  land  for

 building  (four-laning),  maintenance,  management  and  operation  of  National  Highway  No.  3  (Pimpalgaon-Dhule
 section)  in  the  State  of  Maharashtra.

 (xxi)  5.0.  1926  (E)  published  in  Gazette  of  India  dated  the  13"

 November,  2007  regarding  acquisition  of  land  for  building

 (widening/four-laning  etc.),  maintenance,  management  and

 operation  of  National  Highway  No.  4  (Satara  Pune  section)  in  the

 State  of  Maharashtra.

 (xxii)  5.0.  2135(E)  published  in  Gazette  of  India  dated  the  17  December,  2007  regarding  acquisition  of  land  for

 building  (four-laning),  maintenance,  management  and  operation  of  National  Highway  No.  3  (Vadpe  Gonde

 section)  in  the  State  of  Maharashtra.

 (xxiii)  5.0.  2166  (६)  published  in  Gazette  of  India  dated  the  191  December,  2007  regarding  acquisition  of  land  for

 building  (four-laning),  maintenance,  management  and  operation  of  National  Highway  No.  3  (Pimpalgaon-Dhule
 section)  in  the  State  of  Maharashtra.

 (2)  Three  statements  (Hindi  and  English  versions)  showing  reasons  for  delay  in  laying  the  papers  mentioned  at  item  No.  (i)
 to  (iii)  of  (1)  above.

 (Placed  in  Library,  See  No.  LT  8158/2008)

 THE  MINISTER  OF  STATE  IN  THE  MINISTRY  OF  ENVIRONMENT  AND  FORESTS  (SHRI  NAMO  NARAIN  MEENA):  I  beg  to

 lay  on  the  Table  :-

 (1)  (i)  A  copy  of  the  Annual  Report  (Hindi  and  English  versions)  of  the  Central  Pollution  Control  Board,  Delhi,  for
 the  year  2006-2007,  alongwith  Audited  Accounts.

 (ii)  A  copy  of  the  Review  (Hindi  and  English  versions)  by  the  Government  of  the  working  of  the  Central  Pollution
 Control  Board,  Delhi,  for  the  year  2006-2007.



 (2)  Statement  (Hindi  and  English  versions)  showing  reasons  for  delay  in  laying  the  papers  mentioned  at  (1)  above.

 (Placed  in  Library,  See  No.  LT  8159/2008)


